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 MATTERS  UNDER  RULE  377

 (1)  Need  to  safeguard  the  inter-
 ests  of  caprolactum  produc-
 ing  company,  FACT,  Kerala.

 {Engiish]

 PROF.  K.V.  THOMAS  (Ernakulam):  Sir,
 FACT,  Kerala  and  GSFC,  Gujarat  are  the
 two  companies  producing  caprolactum  in
 the  country.  FACT  is  producing  40,000
 50,000  tonnes  and  GSFC,  18,000  tonnes  of
 Caprolactum,  The  total  consumption  of
 caprolactum  in  the  country is  75,000  80,000
 tonnes.  So  there  is  a  deficit  of  20  to  25
 thousand  tonnes.

 Priorto  the  1992-93  budget,  80  percent
 customs  duty  was  imposed  on  imported
 caprolactum.  But,  after  the  budget,  the
 customs  duty  was  reduced  from  80 to  50  per
 cent.  As  a  consequence,  the  price  of  im-
 ported  caprolactum  came  down  from  Rs.
 81,000  per  tonne  to  Rs.  45,000  while  the
 price  of  FACT  caprolactum  remained  at  Rs.
 80,000  per  tonne.  As  ०  result  FACT  could
 not  compte  in  the  mardet  and  4,000  tonnes
 of  caprolactum  valued  at  Rs.  30  crores  accu-
 mulated  in  the  godowns  of  FACT.  imported
 caprolactum  is  now  capturing  the  market
 pushing  aside  FACT  and  GSFC.  In  order  to
 sate  FACT  from  this  crisis,  the  following
 suggestions  are  made:

 ।.  Allow  only  the  import  of  caprolactum
 needed  to  fil  the  internal  deficit.

 2.  Imponers  should  be  asked  to  com-

 pulsory  purchase  of  FACT  caprolactum

 3.  Antidumping  rule  should  be  used.

 ‘  Atripartiie  meeting  of  the  represen-
 tatives of  the  Government,  FACT  and  nylon

 industries  who  use  the  caprolactum  should

 be  called for  finding  a  suitable  solution  to  this
 problem.

 5.  FACT  should  be  allowed  to  start
 nylon  and  nylon  based  products.

 6.  Ammonia  plant  for  FACT  should  be
 cleared  immediately,  so  that  import  of
 ammonia,  a  raw  material  for  caprolactum
 can  be  stopped  by  FACT.

 (it)  Need  to  check  the  growing
 menace  of  filariasis  on  the
 country.

 SHRI  GOPI  NATH  GAJAPAHTI  (Ber-
 hampur):  Sir,  An  estimated  304  million  people
 in  India  are  exposed  to  the  risk  of  filariasis
 infection,  according  to  the  latest  official  fig-
 ures.  Out  of  these,  about  22  miilion  are
 microfilaria  carriers  and  16  million  chronic
 filaria  cases.  States  which  are  most  filari-
 asis-infected are  Orissa,  Uttar  Pradesh,  Tamil
 Nadu,  Kerala  and  Bihar  as  well  as  the  Union
 Territory  of  Pondicherry.  Orissa  has  beena
 breeding  ground  for  filariasis.

 In  India,  filarisis  is  caused  mainly  due  to
 the  intertion  of  wuchereria  benefit  transmit-
 ted  by  the  culex  fatigans  mosquito.  The
 present  National  Filarasis  Control  Pro-
 gramme  in  India  was  launched  in  1956,
 based  on  the  results  of  experience  on  pilot
 projects  in  Puri  district  of  Orissa.  The  dis-
 ease  has  caused  acute  social  problems,
 particularly,  among  unmarried  boys  andgirts.
 tt  continues  to  spread  unchecked.

 |,  therefore,  urge  the  Union  Govern-
 ment  to  take  necessary  expeditious  action  in
 this  regard.

 Thank  you.


